
THE mm-9 (ACQWXSITION -D 
lDE\7ELOPWNT) AMENDMENT ACT, 1957 

' An Aa to amend the Coal Bearing.Areas (Acquisition and 
Development) Act, 1957. . 

BE it enacted by Parliament in the Eighth Year of the Republic 
of India as follows:- 

snort title 1. (I) This Act may be called the Coal Bar ing Areas (Acquisition 
and com- and Develop~rnt) Amendment Act, 1957. 

(2) It  shall be deemed to have come into farce on the 12th day of 
June, 1957. 

hxndment 2. In section 2 of the Coal Bearing Areas (Acquisition and Deve- 
a£ section 2. 

lopment) Act, 1957 (hereinafter referred to as the principal Act), zo of xgS7. 
after clause (c) , the following clause shall be inserted, namely:- 

_ '(cc) "mining lease" includes a mining sub-lease, and 
'qessee" shall be construed accordingly;'. 

Amendment 3. In section 5 of the principal Act,- 
of section I, 

(a) in clause (a), for the words "granted to any person 
under the Mineral Concession Rules which authorises him9', 
the words "which authorises any persan" shall be substituted; 
d 

(b) in clause (b), the words "granted to any pensan under 
the Mineral Concession Rules" shall be omitted. 

Inserth  .of 4. After section 9 of the princlpd Act, the following sectian shall 
new s a w n  be inserted, namely:- * 
Spedal "9A. If the Central Government is satisfied that it  is neces- 
powen in sary to acquire immediately the whole or any part of the land 
cases of 
ws@=!f* notified under sub-section (1) of section 4 or any rights in or 

over such land, the central Government may direct that the 
provisions of section 8 shall not apply, and if it does so direct, 
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a declaration may be made under section 9 in ~espec t  thereof 
at sly time after the issue of the 'notification under ~ c t i o n  7.". 

5. In section 10 of the principal Act,- Amendment 
of section ra 

(a) fn sub-section (I),  after the words "Central Gwm- 
ment", the words "free from all encumbrances" shall be 
inserted; and 

(b) in sub-section (2), for the words "granted by a State 
Government". the words "granted or deemed to have been 
granted by a State Government" shall be substituted. 

6. In clause ((kr of sub-section (2) of section 13 of the principal $""= 
A&-- 1% 

(a) for the words "during the period commencing from the 
date of the lease and ending witkUJ the words "up to" shall be 
substituted; , -- +! i 

(b) :n the proviso, for the words, brackets and letters 
"clauses (ii) and (iii) ", the words, brackets and letters "clauses 
(i), (ii) and (iii)" shall be substituted. 

I. In sub-section (3) of section 28 of the principal Act, for the Fszf~nm 
words "disposed of by him accordingly", the following words shall 28. 
be substituted, namely:- 

"disposed of by him as if the obje'ction had been made fn 
relation to a notification issued under section 7 of this Act in 
respect of such land". 


